
Shri.24.hanmugan, 
Rt4, HI/Gr.I/3tn/7, 
19/1, 10th Main Road, 
aube&ir it1aya, 
Yevantapur, 
analore 22 

Subs Your settlement, 

The fo1]c*,ing settlement du.ea are arrançed to be paid 
to youi (3.) DCR3; (2) Ccuunutatjon; (3) 

Payment of DCRG will be arranged on receipt o I & 1i 
is cio•ed heroith, 

Coiie.ttation will be arranged only after raedical €.xamiiation 
as it is tnore tn oaie yr old caae. Neesaay form in duplicate 

-for cojutitiou is enclosed for resubmission. The date of 
medical examination will be advicd later on receipt Of yot' 

plication £nly on the recommendation of the .nedicJ. board 
yu ure titled ±Ot 

11ooso advise the preset d.sbursin mit (en/Pot o±ic e 
to enable to authorizu ko: xegular penzic.n. 

4nc*  
3 above. 

- 

for Sr.Div1O Parscn,neI Officer-. 
G/ $.DAO/Tr-r. S i.M, rnnugam HI/Xj'XPJ was retired on ,3I,84 -' 

die to 3u)er4nnuation, Sincee°was involved in a SPE case 0  he 
was suspended from 12,4.84 and transferred to TW Divisioh, The .. 

	

oiiowing settlement dueswerepaid. 1. 	R,16,866/1- 
2 Prov*isional Pension: Rs,405/ 3,CL9 for 14l-day-n7,276/ 
4. 013 R,5OO/- lie is due for the following amount: 1 tCG: 
2 Conirutation' I. Pension, He was acquitted by the lionble Spi. 
Judge, Mehopolition area, SBC on 20,7.81, The SP/S1?E/'4c HA 
since advised that Ci31 have decided not to go on appeal &gattist the 
acquittvidc letter o.V0/SPE/S8C/i/84 of 5.7,93. Thereloro tho 
working sheet gor pen4,1ono  JRG is 8en4 herewith for arang4Lng 
payTuent. His 81 i 	are also enclosed, 

Psx.  

- 



- 

OLthX'fl 	LLw. 

iiVihQZ1U1 	i'CO/?GflDQJb t 
jQ 	• 	Lp/ C/ 	 4u. 

• tó 	cturin 	f the end ire of 	1 & ILIa 
d1c& 	Sri 

. 	I/T 	tion ii zoie 

. ra Your offtoe order 	o.YJ)/95/35( -() 
53/V1II/ttructur1nilH £ MIs')dt. 

1' 	• 

In tems of OzN3ers contaiW II your of fico Or'I 
cjte 	cbove, the 	hv'nad ox-ea'1oyCe waa 

t 	 i/iI In 	c1e 
treturd pont t.,nd retfined sit hiu Irc&erjt 

3t4t.iOfl as t 

Ju the abovn 	ex:e was p1ed under 
aspexiii from 1.434 as per jr ot1ce 	riB/I/'3/ 

79 of 6+ in coxection wtk 	o.57/thl inti.tutd 
ajztet him by the CLU., ti L3 	F1.L/U 	irst 
A. 	e&i',,d 	euj, tvia effect t<,. 	h 

tAJU ZU.WhY 	V' 	 fl1JOX 'Uri l44I 
4.qP1 

.'.;Qt tc 	oVca,d 	$1Uc 	 tt d 
Of Ui 	 JuJt 	k tzie i i te OV 
ObI t.tI k 	rLepeoiJ. ud e Ci , t A. 	ort, 

QpOLW ares, a1or iti, 81 pr 	t.estd cop, 
of the 	eit 

Ab sucki it is e&uted that Wiction of the cotzpo tent 
ttbori'y ty pee be obtie XX CiE for rcvcttozi )4 

of 	'ttQ of t1 o%wzed 	noyec ux 
gotion of the porio4' of 	per.ton 	 to t d tc of 

-retIment  On supercinnuation i. o.i ti'le,  aftcrnooxiof 31-8.8 
to enabLe t3 take tth 	ctLc2 to effect hi pDoflOt. 	w 	• 
&t/ 	a 	10 for revislon of Mettlwant (ia etc. 

;s t'i 	ric 	 of t.e b enried ex...ern1oyee 
r'q 	to bs rturnd to Ute U0rO*ar--,,b1O court of thE 

pee1ni Jde 'ity Civil Court, '3*r.jo1orO (ity aft4r efrectin 
h±8 proôtion and arrzmgtng resatant reviwd pfir benefit;. 
It ip, rqsted thit tj 	y p1ee be. tCtt(1 t L1'fltflt 

for Ivi 	 .• 
C 

A4Y 

• - 	. 



CENTRAL RDPUNISTRkrfljE TRIBUNA.L 
BANGPLORE 	BENCH 

Second Floor, 
• Commercial.. Complex, 

Indiranagar, 
Bangalore-560038.• 

Dated: 1901 1993 

A.ppLicATthN No(s) ;305 of 1993. 

APPLICANTS: M.Shenmugem 	vie. RESPflNDENTS:Southern Reilway,represen. 
'tiw- Generel Msnager,adres and; 

TO. S 	 Others, 

 Sri.V,Neresimha Holla, 
*dvocate,No,317,75tb Cross, 
12th--Min6th Block,. 
Rajejinagir,Bsngalore-560 010. 

 The Senior Divisional Personnel Officer, 
Southern Railweye,Thituchirapelly-620001. 

 The General manager, 
Southern Railway, 
Perk Town,adres-600 003. 	 • 

 Sri.PJ,S.Presad, 
dvocate,No.242, 

Fifth Main Road, 	 • 
Gandhinagsr,Rangalore;560 :009, 

 

5ubjct:- V rinq of'copjes of'the Order oassed 

Please find enclosed herewith a copy of the 
ORDER/STAY/INTERIM ORDER, passed by this Tribunal in the 
above said application(s) on 16th September9 1993. 

I 	vt j U0 IC IA L' BR A NC,HES. 



[IRL THL CE 	RAL RDt1I I:TRAT IVE TR lB UNAL 
BANOALURL B[CH, BANOALORE 

DATED THIS DAY THE 16TH OF SEPTEieEk,1g3 

PreEent: Hon'ble Justice 11r.P.<. 5hyarnsundar Vice Chairman 

APPLICATION NO.305/1993 

Shri M. Shanmuoam, 
(Retired HEalth Inooectbr 
Or.I, Southern Railway, 
Door No.19/i, 10th flain Road, 
Subedar Palya, Yeshwathapur, 
Bannalore 	560 022 Apolicant 

( Shri J.N. Holla - Advocate ) 

'J. 

1. The Ceneral Planager, 
Southern R 2 ilay, 
Park Town, 
Piadras - 600 003 

2 The Divisional Railway Manaper, 
Southern Railway, 
Diviic.nal Office, 
Thiruchirapoly - 620 001 

3. The Chairman, 
Railway Board, 
NEW Delhi. 	 Respondents. 

( Shri N.S. Prasad - Advocate ) 

This application has come up today before 

this Tribunal for admission. Hon'ble Justice Mr.P.K. 

Shyamsundar, Vice-Chairman made the follou.ing: 

OF 0 [F 

Having heard both sides, I :dmit. this 

aoolicat ion made under Section 19 of the drniristratjve 

i,ribunals Act ansOose it off on its meritt as well. 
61 

aDplicant has been caught up in S prosecUtion 

lJ)ched by the Central Buroau of Investigation for 



allegedly accepting illegal gratification while 

in service and hadbeen under suspension even while 

the criminal proceedings were pending against him 

at the High Court level. His retiral benefits were 

not fully settled thereby excepting for grant of 

provisional pension pending disposal of the criminal 

proceedings against him. 

2, 	Having been closeted in the criminal 

proceedings from the year 1984 till he was finally cleared 
J2 

by the High Court in a criminal 	e, copy of which 

has been produced herein at A-3 aefirming his 

acquittal of the offence of attempt or receiving 

illegal gratification, he had been denied all the 

retiral benefits to which he bas entitled to under 

law. But, even after adherence of the acquittal 

made by the High Court there was further delay in 

the matter of settling his ret iral benefits and hence 

he has come up to this Tribunal seeking such benefits 

like payment of complete retiral benefits, pension, 

OCRO with 18% interest and some consequential benefits 

as well like re-structuring his pay scale etc. etc. 

apropos which there is a specific prayer in this 

appljcat ion, 

3. 	On being notified, the Railway Administration 

who are the respondents herein contested the matter 

and justified the non-granting all the retiral 

benefits, non payment of which is complained herein. 

Shri Prasad for the Railways tells me that the Railways 

have since arranoed payment of all the retiral-benefits 

like pension,and DCRC. He invited my attention to 

a telegraphic communication sent to him by the Railway 

Administration which says that the relief sought. for 



in th.e appljcatjon is under coflsjderat'jon and DCRG 
• 	 and Pension being arranged, - 

4. 	In the light of the telegraphic communicatjon 

referred to Supra, there is no hurdle for the 

applicant receivIng all .the pens ionary benefits, DCRG 

etc. Since the Administrat ion itself has apparently 

gone into the task of ascertajnj,9 what is due to him 

afldproposes -to.order remittance thereof all of which 

indicates that the Railway Administration now sees no 

'reason to contest this application and therefore all 

that I should do is to direct the Railway Administration 

to abide by the cotentsof the telegram referred to 

Supra and in consequence to ascertain and make full 

payment of the retjral beneejts due to the applicant 

such as pension, DCRG etc. within three months from the 

date of receipt of a copy :Of this order. The Railway 

Administration will also take adecision touching the 

prayer of the applicant for other consequential benefits 

like re—structuring of Pay scale etc. in relation to 

uhich he appears to have made a representation at 

Ann6xure A-6, The Railway Administrtion will consider 

the said representation and do whatever is necessary 

in that matter Within the three months period granted 

to them herein. There is of course a question of 

payment of some interest to the applicant who 

had not had the benefit of full ret jral benefits since 

the date of his retirement in the year 1984. Withholding 

of the same is traced to pendency of the criminal 

Proceedings but now that the criminal proceedings have 

I 	 ended in favour of the applicant at the highest level '- 

jf

->namely the High Court, for whatever reason it may be, 
•• \__ \ 
•uith the prosecution having failed to make out a 



IL 

-4— 

case against the applicant, denial of retiral 

benefits cannot possibly be countenanced. Under 

the Circumstances, the Administration is bound 

to pay interest on the pensionary benefits like 

DCRG amount which are due t6 him as of now. But I 

am happy to notice that the Railway Administration 

jtsglf has taken note of this situation and issued 

general orders stating that where retiral benefits 

have been denied to their employees on account of 

administrative lapses and bureaucratic lethargy 

etc,, in all such cases the retiral benefits should 

be accompanied by payment of interest, 	Shri Prasad 

invites my attention to the aforesaid orders. 

5. 	In that view of the matter, 	it becomes 

my duty to direct the Administration to add interest 

to the ret iral benefits like pension, DCRC etc. 

which they are going to pay hereafter. 	However, 

the quantum of interest to be paid by the Administration 

in my view, should not be below 12%. 	Shri Prasad says 

that the Administration has undertaken to pay 1 

interest, 	but, 	I think 	ic 	s too low and, 	therefore, 
e 	, it should be 121t. 	This app] ication stands finally 

' disposed off' with the aforesaid observations with no 

order asto casts. 	Send a copy of this order to the 
—J 

/ Divisional Railway 11anager, Southern Railway, 

Divisional Office, Thiruchirapply 	(R-2) for information 

and compliance. 

SE 

GE1RAL 	
t1J 

ua 


